1 Message
= from R. 8,

MR. SPEAKER : What is the reason
for the delay in regard to Item No. 7 ?

SHRI JAGBIR SINGH : There was
delay.

MR. SPEAKER : I will send it to the
Committee to look into it.

MESSAGE FROM RAJYA SABHA

Mm&&r s Sir, I h.vewd to rcp:ft
ng memage recei from the
Secretary-General of Rajya Sabha:—

*I am directed to inform the Lok Sabha
that the Special Courts Bill, 1979, which
. Was by the Lok Sabha at its sitte
ing held on the gth March, 1979 bas
been passed by the Rajya Sabha at ita
sitting held on the 215t March, 1979,
with the following amendments:—

Preamble

1. That at page 1, gfler line 13, the
following be inseried, Damely i—

“And W hercas all ing a trust,
and holders of high p?gln‘w political
.offices ate accountable for the exercise of
their powers in all cases where Commis-
muons of Inquiry appointed under the
.Commisions of Inquiry Act, 1952 or
investigations conducted by Government

2. That at page 2, fir lina 27 10 29,
the fullyv ing be substituled, namely i—

“(2) A Special Court shal] consist of
a sitting Judge of & Hi i
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Clause 11

4 That at page 4,—

(i) in line 2, the words “judgement
or order™ words “judgement, sen-
tence or order, not bei ine:-'oloca.n-
tory order” be £

(ii) in line 5, for the words “judgment
or order” the wards “judgment
tence wqd:r"h”.iiuﬁuw;'

(iii) after m:uf;—:hﬁ!:e (z), the following

ted, namely =

‘(3) Every appeal under this section
shall be preferred withina period
of thirty days from the date of any
judgment, sentence or order of a
&pﬂ:i&l Court : .

[ sovided that the Supreme Court
B ot e LS
t expiry 1Al
thirty days if it is satisfied that
the appellant had sufficient cause
for not preferring the a) with-
in the period of thirty days.”

£

1 am, therefore, to return herewith the
said Bill in accordance with the provisions
of rule 128 of the Rules of ure
and Conduct of Bampes in the Rajya
Sabha with the request ;hat the concur-
rence of the Lok Sabha to the said amend-
ments be communicated to this House.

SPECIAL COLRTS BILL

RETVRNED BY RAJYA SABHA WITH AM-
ENDMENTS

SECRFTARY : Sir, I lay on the Table
of the House the Special Courts Bill 1979

hich has been returned Sa
i cmadmen, Y ol

CALLING ATTENTION TO MAT-
TER OF URG]}II_E;: CPEUNJG IMPOR~

nrm-u-mm
ot mdﬂ-ﬁm
the Awthorities in Arumachsl

MR. SPEAKER : Calling Attention.

SHRI G ~ KHANDU
KHRIMER Waest): This Call-
ing is not neccwary.

umhddmd‘m of churches



243 Demolition of

[Shri Rinching Khandu Khrime]

or other places of worthip ha
happened. Secondly, in view of the tease
timunpwulln;m India,
after the juulry mmd“ﬁ:
aﬁluamduwulnmbalpamm
but provoke it further. The state Govern-
mumi:rrmgtow:.:ae lcn;:n
reaching rame agreement 20
March, the two Chief Ministers reached
anvmtmmemem Thirdly
this 1s not the proper forum becausc the
Anmlolhli - hkA-emHy-i!l‘moeﬁon
where it can en up e charges
are false and malicious,

d_MR. s;mm I'l'huu n'rlteacmnnt
order. You are repl to
Atﬁmum. ltuththnmmrwhndnmﬂg

Because you are a new membey,

:Jl\re Jouw wun&q It is not &

SHR! V.M. SUDHB’R-RAN (Am
I call the attention of
orkm Afain 10 the following ma
urgent 1c importance Ilﬂt
that he ml:) make a statement tlum:—

The reported serious situation
.ut of the d:‘nnlmon oti;y &mdx'
other places \m au ities

THE MINISTER OF STATE IN
MIN]STR OF HOME AFFAIRS

LAL MAN-
S:)AL) Sir, the Arunarhd Pradash Go-
replied i Y mmbcineg.l b dla.lc'f %ﬁ
inc 1 terms no
or place of worthip has been demolished
by any District Amhomy in Arunachal
Pradesh. There i

about
church building in Tirap Dmrict, and
that ;lun:lvnﬁon wuorniot ahly - y autho-
ri ut by a group of loc tri-
h:{. had been converted to istia-
nity andwho had decided 1n a body to
revert to  their traditional Tangua faith,
There hes been no inlident of any harass
ment of Christians 1n Arunachal Pradesh,

SHRI V. M. SUDHEERAN: I have
carefully ‘wne through the statement

made by the hon, Minister. But [ am
satry to say that the hon. Minfster has
been misg or misinformed by the

ba -aucrats in Arunachal Pradesh. It

i'l obvious that the bureaucracy 1s taki
advantage of the fact that A.run.lcm
M ism narlh-m

5t

most ooacaet of
ively, inaoccesi-

treimorurmmm

MARCH 17, 1079 Chwﬂlgdﬂ
inAmu-ha( ) o

KHANDU

( achnl West): On »

pulntdardu He says, e i a

x terroe. But thore is mo law and
problem even there, ..,

MR. SPEAKER: There is a no psis
of order. Please sit down. The Minister
will reply.

SHRI RINCHING KHANDU
KHRIME: He says, there is a reml af
terror.  Why should he use the
“‘reign of terror” when thiere is no
order problem in Arunachal Pradull?

MR. SPEAKER: Itis not a point of
order. Pleas: it down; don’t pet
excited.

SHRI V. M. SUDHEERAN: The
administration m Arunachal wdesh
is always raising a y of “foreign mus-
sicnaries”. It 1w well known te the
Minister that theie is nol a nngle fomgn
missionary in Arunachal Pradesh

I would like to know from the hon.
Mmister if being a Chrustian is a crime.
There me recent instances where churches
were demolished in Sanklni village in
Migo sub-division amd ira village
in Subanziri district and there are it
roerable instances where even the religious
services of Christian community are
banned and preveated. Is it
freedom of faith?

This is a letter dated 27th Novemoer,

1978 addressed to the Reverend Father,

{‘N:l\pp“han, Catholic Church, Ncﬂh
mpur, Asam. [ quots:

“1 am in receipt of vour lefter
dated 4th October, 1978 in connection
S
for conducting religious services in
vil'ages around Ziro during last week of

next.

mthtuperGomimhug
of abth May, 1953) nnrel\!&gn priests
mdmmruﬂ?: ¥ ;&e

ou-u:meu,nh that
no nnerl.ine!'«mlu be Duued
to him."
Sdfs BB, Khamyat
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The situation aggravated in Arusachal
FPradesh after paming the Aruaschal
Pradesh Freedom of Religion Bill, 1978.
Accarding w0 the Bill, tgc Gevermment
officials have issucd many axecutive orders
to demolish churches.

Here is another order issued by the
Governm=at of Arunachal Pradesh, by
the Deputy Commissioner, Khonsa, dated
aend November, 1978. 1 quote:

“It is learnt from re'iable sources
II::;P] m.l:n construction of nn{ichuch;;
temple be taken up in your village an

any structure ﬁu meanwhile been
erected. the same should be immediate-
ly denolished as per order of the
Deputy Cynnistioner, Khonsa."”

“A copy of the letter No. GA-Q*“EJ
3 dated 15th October, 1978, receive
rom the Dsputy nmatissioner,

K 154, is alsv enclosed hecewith again

for your im nc hate compliance.

Sd/- B. Baruah

rxtra Awsistant Commissioner,
Miao Sub-Divinon: Miao.”

I now quote fron a press-cutting.
Tnn is from the Anmry Bozer Patrika of
ay:

“Mr. Wnglit Lowangcha, General
Seerrtary of the People’s Party of
Arnrichal  Pradesh, has said that 40
chuches were burnt down at the
instance of government officials.”

Thix is a state n*nt made by a responsible
%ﬂiﬁcal leader of Arunachal Pradesh.
ais is thesituation prevaiting in Arunachal
Pradesh, There is a growing -
hension and anxiety in the mi of
the minovities of Arunachal P
not o1ly in Arunachal Pradesh but all
over the cruntry, Unfortunately, the
Bill introduced in this House b{l hon.
Momber Shei O.P. Tyagi has further
increased the apprehension and anxiety
of the minaritics all over the and
especiallyin  Kerala, Meghalaya, Mizo-
ram, Nagaland ete..

AN HON. MEMBER: In Karnataka
alse,

SHRI V.M, SUDHEEERAN: In all
parts of India,
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attitude of government is the famous
pronouncement of Curuji
the former R8S Chief:

“The non-Hindu people in Hindastan
must adopt Hindu culture and1

must learn to hold in reverence
religion, must entertdin no idea but
those of glorification of the Hindu race
and cu.ltm..{ﬁl ) may stay in the

Hindu nation claiming Q&'&‘mﬂ” fng
indu

no privileges, farless any preferentia
‘treatment—not even citizen’s rights.”

This is the famous pronouncement by
Guruji Gowalkar to which goverhment
seems to be heeding. 1s it a gesture of
great magnanimity on the part of the pre-
sent Government to allow the Christians
and the Muslims to stay in this country?
Should I repeat that India is the second
biggest Muslim country in the werld,
next only to Indonesia, perhaps more than
even Pakistan and Bangladesh? The
20 million Christians in the country
profcss a faith which has been in existence
in India for the last twenty centuries. The
Christisn population in India is more
than the total population of many of the
Christian countries in the world like

Belgium and Holland. It is time that

the fanatic and narrow attitude of the
and the Janata Government is
rectified. It is time that the Prime
Minister comes forward and proclaims
that his Party & Government will
the dangerous Bill introduced by i
O.P. Tvagi. Is the ent aware
that there are masive demonstrations
ocing on all gver the country against
¢ oppremion of minotitics. About 26

SHRI RAGHAV]JI (Vidisha): On
a point of order. What he is saying is
beyond the scope of the Call Attention. .

MR. SPEAKER: It is not a point of
er. Pleass it down. Don’t record.

{Interruptions)®

SHRI V.M. SUDHEERAN: 26
bishops of our country have submitted
& memorandum to the hon. Prime
Minister. In view of the deplor abls
situation prevailing in the country, may
I ask the hon. Home Minister to give a
categorical reassurance, on the floor of
the Houee, to the minaorities that free-
doom of faith, freedom of worship and
freedom of services will be safeguarded?

Will the Union Government itsell
conduct m high-level inquiry about this

satier, ot Gapand the State
B s of  Aruas ha] Pradesh ?
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MR, SPEAKER : You have said
that.

SHRI V.M. SUDHEERAN : One
more point. Will the Government con-
vene & conference of the Heads of va-
rious minorities including Christians
and Muslims, to sort out their problems
and sufferings and take immediate steps
tosolve their problems and see that thewr

nsions and anxicties can be 1c-
moved.

THE MINISTER OF HOME
AFFAIRS (SHRI H.M. PATEL) : I
have listened to the hon, Member with
great ;mtehmian and 1 a!:n vety much
surprised that a person who is purporun
to talk in the name of secularism shoul
have given expression to so many state-
ments which really go counter 10 the

spirit of secularism, ..

(Interruptions)

SHRI CXK. JAFFER SHARIEF
(Bangalore North) : What is it that he 1s
speaking, Sir?

MR. SPEAKER : Let him develop
the point.

SHRI H. M. PATEL: 'lhe hon, Meu-
ber does not even have the patience.
He tries to read lessons 1w me about
democracy and heedom and freedom of

ch? I cannot give expression to my
views? I must listen to hum—I have

listencd o your hon. Iriend with complete
pauence and I never interfered at all.

Please Listen.....

S1IRI K. GOPAL (Karwi; ; You were
sleeping.

MR. SPEAKER : lgnoie those side
remarks.

SHR1 H. M, PATLL: Please be bappy
that you said s0. I think you must know.

SHRI A BALA PAJANOR (Pondi-
<hberry) @ It was said in good bumour.

SHRI H. M. PATEL : I am not per-
turbed about what you say because none
scnsical statements do not deserve any
ADSWEr. oo+ o« ([ nierruplions)

Sir, if you sece tdhc Call Attention, it
is on “The reported serious situation aris-
i t-mm:lf. of thco{dcmohuon of mciwmhu and

places of worship by the authorities
in Arunachal Pradesh.”

Now, & categorical reply has been given
Tnot & shgle Church has Deen de-
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SHRI C, K, JAFFER SHARIEF :
What is this? J

MR SPEEKER : Whydon't you allow
him to answer? N

SHRI V. M. SUDHEERAN : The
Minister is making an incorrect statc-
ment—a totally incorrcct statement?

SHRI H. M. PATEL: On what basis?

tI"“at:u Eheepared n:’ Iwﬁ into k::;y ;i.nﬂ: ina-

ce y say f ave f
and which I do n?t know. . we °

SHRI V. M. SUDHEERAN : This is
a clear order.

SHRI H, M, PATEL : I will tell you
about the order. What 13 the order—
I will tell you that also. Please listen to
the whole thing. This is a simplc mauer.
{Interruptions)  Your languaf and your
shouts are democratic and what I say is
undemocratic?..... (Interruptions)

SHRI VAYALAR RAVI (Chiia-
yinkil) I am a Congressman. What is
wrong? You go to Guru Golwalkar. ...
(Interruptions)

SHRI H. M. PATEL : I said—let the
hon  Member give me the authonity on
the basis of which he says that chruches
are being demoluhed. ...

MR. SPEEKER : You inquire into it.

SHRI H. M, PATEL : He read out
from some letters which said that in-
formation has been reccived that a
church is being erected agamnst the
orders issued and that should be, there-
fore, not proceeded with. Now, that
order, if you sece, was issued some io
years ago... (Interruptions). Wait a
minute, I am not depending on any-
thing.

What for ? It said simply this—'Having
regard to the fact thatitisa tribal area. . .
It does not say ‘Don’t construct Churches
or don’t construct any temples.” It refers
to all religions. Of course, these hon,
Members seem 10 take it that it refers only
to Churches. It‘n::m not. It refers
to all religions. y say any reli
wanting t0 erect a place me
shall do 50 only with the prior permission
of the authority, {h.nqb‘.r} You may
hold your own opinion. 1 am telling you
what the policy 1s in Arunachal Pradesh.

SHRI CM. STEPHEN (ldukki) :
That is what we question.

SHRI H. M. PATEL : You may ques-
tion that. Who are you to
that?  (Interruptions)
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SHRI C.M. STEPHEN : What'is
the attitude of the Government of
India to that policy that churches
and temples can be erected only with the
permission of the Exccutive? What is
the attitude to that is our question.
(Interruptions).

MR. SPEAKER : Why everybody is
standing up. I cannot understand that.
This is a Call Attention. (Interruptions)

SHRI H.M. PATEL : I think the
hon. Members forget that this is a tribal
area. (Inierruptions). You have no res-
pects  for the tribals. I do not mind;
you can say so. But, so far as we are con-

, we consider that their rights
must bs respected: their feelings must be
rewpected. (Interruptions). We have in-
formation also that all these Christian
Misinns in the North-Fastern areas are
receiving crores of rupees and their object
is to do precisely what I say. (Interruphions)

SHRI V. M. SUDHEERAN : Here
not Patel but Golwalkar is speaking !

SHRI H.M. PATEL : I can give you.
Why are you griting excited? You can
mike fantastic charges against the Go-
vernment and the aathorities  that
they are pursuing a policy of
harassing minorities. Have minorities
been harawed? He gave figures about
the total numb=r of Christians in this
cymtry. T would really like to know
whether the Christiani in this country
have bzen harassed and whether the
churches and temples constructed in
any part of this country have been
détftroyed ?

SHRI C. M. STEPHEN: Not s far.
But they are doing it. (Faterruptions).

MR. SPEAKER: You take it up at
higher level.

SHRI H. M. PATEL: 1 am reslly
disappointetd at the Leader of the
Ooposition when he says ‘not so far’,
What does he purport to kit? He consi-
ders that he is justified but has no basis
whatsoever to say that the Goverament
has Inteation demolishing churches
in this country—how can you sy that?
Without any sense of fairness and decency,
ran you make a remark of that kind?

Sir, &m.ll no truth whatsoever in
thess hints, charges and suggestioos that
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the Governm~nt wants to harass Chris-
tianity, the Christian religion, in any part
of the country—certainly not in Arunachal
Pradesh, (Inlerruptions)

MR.SPEAKER : If you want a debate,
that is a different matter,

SHRI H. M. PATEL: Sir, I only
Rointcd out to say that because the hon.
fember referred to Mr. Tyagi's Bill.
What is the ohjrction to that? It is a
private member's Bill. You referred to
the Private Member®s Bill. And in turn
you say that by inference that it is also
accepted by Government, That
is the objection. The private Member
has a right to pilot a Private
Member's Bill. Now he says that
that Bill shows there is hostility tewards
minorities, Christianity and other re-
ligions. How do vou read and where do
you read that? What does it say?

Even that Bill savs (Interruptions), T am
onlv trying to say that even that Bill sa
here I think Mr. Quereshi should listen to
the word ‘even’.. ... (Interruptions)

MR. SPEAKER: This is a calling
Adttention.

(Interruplions) &*

MR. SPEAKER: Don't record.

SHRI H.M. PATEL: I only say that
conversion, ctc. shall not be by force or
something of that type. It does not say
that. It does not prevent comversion.

MR. SPEAKER: We are not on that
Bill now.

SHRI H. M. PATEL: I would only
like to say thatif they can give any definite
information which may have, 1 shall
certainly have that fully looked inte. A
mere sweeping statement cannot really be
accepted, particularly, when the State
Government has sent a ca ical reply
that there hay been no incidence of any
demolition of the existing churches.

{Tnserruptions)

SHRI A. C. GEORGE (Mukanda-
puram): Sir, here is a very interesting
Home Minister who has told this House—
and was swearing on the word of decencv
and fairness—that not only Christianity
but every religion is prevented from com-

*¢Not recorded,



251 Demolition of

[Bhri A.C. Goorgr]

ing there. Here isa citcular issued by the
Lt. Governor's Secretariat, Itanagar:

ll.prom
Shri T.P. Khaund
Secretary to Lt. Governor,
Itanagar.

To
The Secretary

Supply and Transport,

Government of AP, Shillong.
8ir,

I am directed to enclose herewith
A C of an application from Shii
Sam Ngrmu, Gencral Su(rrme;.
Tangsa Sinpho Cultural Suciety, P.O.
Namchik, Tirap District, Arunachal
Pradesh about release of 600 bags of

cement required for construction of a
Buddhist temple at Kharsang.

2. The Buddhist temple at Khaisang

is very important project and has to
be compleied itiously..”

What is the difference between Buddhist
religion and Chnistianity. The Secretary
to the Lt. Governor is saying that the
Buddhist temple project 18 very important
but the Christianity has to be pushed

Here is another example. He said
about a decsde back. His concept of
history and calculation of years is abso-
Jutely funny. He must have the
time he retired fiom ICS. Here is
another circular {from Office of the Ixira
Amistant Commisioner, Miao dated
gand November, 1978 wherein it is
mentioned:

“It is to remind you that construction
of any religious temple/church cothe
tham those of indigenous faith has
strictly been prohibited as the

Is Christianity not an indigenous faith?
Is Christianity foreign! When the great
fathers of E eope and f ers were
eating ristianity was in 52
AD. I! it mot an indigenous faith ? ' I-sit
a Toreign religion?

Here ’dn there is another interesting
lhﬂ- atevuplions) May 1 tell the
hon'ble Home Minister that his bogey
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of foreign missionaries has to be phattered
becasse § willquote from & very intoresting
letter in respect of Rt. Rev. Joseph Mitta~
. He is not a forcigaer, Hola s
ite. He is related to me. You are
confased of names.  You know what, thet
mﬂimop wanted to do harm in the
area. He wanted to fo there for
Christmas service during the last week of
December, tmas is a universal
celebration. Here is a letter from Shri
D.B. Kharayat, Deputy Commissioner
Subansiri District, Ziro and I quote:

“I am in receipt of your letter dated
4th October, 1978 in connection with
issue of Inner Line Permits to you and
to Bi Rt. Rev. Jmeph Mittathany
for ucting religious services in the
villages around Ziro during last week of
December next.

“_ . Since the proposed visit of the Bishop
is for conducting religious services, it is
regreited that no Inner Line Permits
can be jwsued to him.”

This is the case. Since the proposed visit
af the Bishop is for conducting religious
Services, it is very dangerous for the horder
and it is regretted that no Inner Line
Permits can be issued 10 him.

Then, Sir, they are frankly admitting
that a kucha church has been demolished,
They are taking advantage of lack of
communication. It i1 far off north-
eastern border and so the bureaucracy
was able to tell him. I do not question
his bonafides. But God 1s not bothered
about a kucha church or a pucca church.
It is common knowledge, Sir, that it is in
the smallest temple that the God lives.

st wraot W (WeaT)  wew
AT, STACATHTIAE . . . (vawww)
WET ET IR AT gHTWTAT L

t ...

WeTgr WERW ;. TaH Wi wwwewr
T v 7 &)

oft wreolht wek : soxeaTwTRTd o

MR. SPEAKER: I am on my m
Before you say, point of order, pl
tell me which is the rule which is b reachad.

oY wieelt wf © e ww,
srrent w7 A § a1 Y, ag ¥ ey
¥ o wTowt #¥ aryw Y et ?
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ﬁﬁugl'ﬂ&m What is the point
o wwelt wi o W wEfe
X aw & wgom

oy ¥ oW §y @ ¥, O e
g & a1 ¥ e ey ammar F, Wyt 0
o garedi & wfafafa § ag

* amHT F T aPET wT
.. . (o)

MR. SPEAKER: You must tell me
under which rule.

oft el wf : wgt g7 i
TATAT AT FT Y *C ...

MR. SPEAKER : Don't record.
$#Nothing will go on record.

SHRI A.C. GEORGE: I do not want
I.ncinlfo into the details of Mr. O.P. Tyagi's

(Interruptions)®*

MR. SPEAKER: This is not a point
of order. Don’t record.

{ Interruplions)**

to menuon mnl'nng P.
Tyagi's Bill. There is mention in the
definition of ‘foree’ about m kind of
threat of divine di and such
things. This is the about it. I
do not want to go into ‘inducement’ and
all thote things which are also imporiunt,

MR. SPEAKER, : Everything can be

dhcuuedwhmdmmlmupfordu-
cumion.

BHRIA.C RGE: hmmmu

lﬁl!‘— unun'eyw

WI‘H h.l\fc NOW—WaS

MR. § Ell wmr My allow-
ing' ft lea to murder
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SHRI A.C. GEORGE: NoS8ir. You
aiimnd me to mention the point regard-
murder

?ohmah. happeued on the 941}1
of l‘el:rnnry Shooting happened.

many other people were attacked. ’Ihe
Minster of State, who, 1 unferstand,
comes from Bihar, wrote tn me on the
20th March, that he is still trying to under-
stand what the situation is, [rom the Gov-
ernment of Bihar, From here to Paina
why should it take so much time? You
?n book STD call and you ean do it

MR. SPEAKFER: Please come to the
question.

SHRI A. C. GEORGE: Sir, this is
the type of the Home Ministry which
we are having. You must be able to
differentiate between [oreign missioneri=s
and Indmnj muﬁ;ﬂ Inhlh{n Houee

anats mem By W oc:ullpﬁk
ﬁmror the Lokpal Bili? Are all
thene people absolutely innocent? There
rm bhe a stray casc this side or that side,
't want to mto the question of
¢ people are spend-

ing thc money for noble purposes;

are

for bumanitarian rposes,
mm educational Il'll'i,lut'l.llld‘ll,
nndsoonandao forth, I don’t den

that there may be a :m.y case ol'mmne
here and there, My hon. lady friend
knows about the good work dome in
Bombay which she represents. She was
lgihlcz when you mentioned crores and
allthat. Don't make a sweeping rem ark.
You have to differentiate. Il a Bishop
comes from Kerala, he is as much an
Indian, as a Gujarati is.

A diﬂ‘eteumﬂun lm to be mde

and Christian th “egn mhﬁ::'a

Minister paid ﬁnt it wu dmdr T
have proved before you that it was not
even one year,

MR. SPEAKER: Please come to the
question now.

SHRI A. C. GEORGF: Will the
hon. Mimister take measures to sec that
2 ra.md-ltl.ble oonfﬂmnm uﬁl‘h;.l and a
cosmopolitan tatien o s ie rent

to the chi-d;l:inun a;eu 0 th‘:utthﬁt
pewlc regsin r confidence that r
ces will be suitable redressed and
type of information would not
begi\u-n to this Parliament. This team
would be able to study the real problems
dmmmatmt,nmah—
screen is being erea

**Not recorded.

H
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SIRI H. M. PATEL : The hon.
M :nYzr has raisel a number of bogeys
anl then tried to de nolish tuem nr he
wints me to demolish them., He repeated-
ly referred to the expression of decade
uysd hr me and thought that I knew noth-
ing what a decade means.

SHRT VAYALAR RAVI: Pleasc come
to the point,

SHRI H. M. PATEL: Why do you
tart making thesc points and when I am
rving to anwwer them, you say, answer
he point. I am ‘coming to that pre-
isely.

He says that I referred to an_order
that was issued many years ago. Under
hat order, naturally further orders are
going to be issued, The E:neral order
only says that this should the policy
in regard to the erection of new churches.
That is what I meant. Then, he says
that on the one hand, I sav that there
was no demolition and then I said, that
there was demolition of a kacha church,
which was the house of God and hew
somebody dared to destroy it. Who
destroyed it? It were not the authori-
ties. It was destroyed by the very p~oplz
for whom the church had besn erect=d.
Tais wis don= by those people on re—
conversion ta their tribal religion, not to
any other religion ... (Interruptions).

MR. SPEAKER: An orderly debate
is always very helpful. Ovrder, please.

-

SHII H. M PATEL: It seems,
there is a concerted attempt at spreading
storiet in regard to this matter all over
the country. In today's Indian Ex ,
there are a large number of letters—six all
from Ahmsdabad. And what do they
say? All stories like this. This is some-
thing which 1% incredible. On the one
hand, I have this re that there is no
case of demnlition. is is what one letter
says!

“W= Ohristian wonsn have been deeply
hurt and disturbsd by repirt of atroci-
ties com n'tted against Christian women
in Arunachal Pradesh.. ns

The expression used is—Christian women
in Arunachal Pradesh.
*.«»and that in the name of freedom of
religion, wr feel and affronted
wien we rovl the shocking reports

that have found their way out of
Arunachal, "’ -«

As if there is censorship there,

* e+ dewcribing scenes of utter destruc-
tion-- ."
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SHRI A. BALA PAJANOR: What is
the relevance? v

SHRI H. M. PATE]L.: You have
raised certain points,  (Frierruptions)

& SHRI K. GOPAL: The Homne Minis-
ter  should answer, mnot Goenka.
This is the way you are running the
Ministry. It i shame on vyou....
(Interruptions). . :

WSHRI H. M. PATEL: Where has
this come from? These stories are being
spread and I want to know why these are
being spread. ’

SHRI K. GOPAL: What i your
ruport?

SHRI H. M. PATEL: My report is
that it is utterly untrue, completely base-
lras and that is why I was trying to point
out to you that here are these stories being
spread all over the country. Why are you
spreading  them? o{In tions).
Therefore, I said, you give me further
details ahout this and I will certainly go
into this matter.

SHRIA. BALAPAJANOR: Actually,
when this Calling Attentiun was raised in
this House, I had a great hope that  the
hon. Home Minister would come forward
with a categorical assurance to the mino-
rity communities of this country. If at
all I have associated myself with this
Calling Attention, I hLave done it with
this fond hope.

And this expectation was clearly men-
tioned by the Member who put the first
question to the hon. Home Minister,
But the reaction from the other side is
highly disturbing. That Member said
that there was a feﬂlin& in this country,
especially after this Government took
over—I say it is a feeling—that the
interests of the minorities were at stake,
Their rights are not propetly looked after.
The hon. Minister is trying to read out
cerrainletters that he hasfound in to-day’s
Indian Express. I know from w
source it is coming. I know it. If the
hon. Minister is going total* only on such
reports and not on his intelligence reports,
a8 he did earlier, I have nothing to smy.
But, if he is trying to answer the quest
that way, I can also go to the roots of
the problem, have a broader vision and
bring out certain things.

He reforred to and bogeys. Itis
all right for a Member (Interuplions) to
make such a statement, l'lslt i:hi;'not 1’!'0-

this ‘country, Tt 18 Tgtly lormootis



247  Demolition of

on the part of the Home Minister to
make such a statement. Is it not a fact
that for the past 200 years or cven more,
the Christisn mistionaries have given
education to you and to many others in
thi* country?  Is it not a fact Jm al! the
Christians are educated here? Js it not
a fact thar 95°; of the studente in the
Christian insitutions are won-Chiistians?
{mnterruptions) You arc very much agitated
about the rumows that are goiug about
in this country—when you are in a majo-
rity there. You are coming forward and
appointing the Minority Conmission.
Let it not be un cye-wash, Let there
he some sincerity in your statenient.

I am sorry to we the Home Minister
is also trying to do it. 1 can understand
the RSS friends here who are trying to
harm this_country (Taterruption;)—to
which the Prime Minister is not a paity.
You please answer Mr Raj Narain, 1
am not a paity to it.  But you are creat-
ing such an amount of confusion and
chaos. We may have a faith, Then
what is the meaning of Article »5 of the
Constitution?  Please read it. T cannot
understand vou.  Solong as you ar€ parti-
cular ahout your ideasewith 1echemrnee
and vengeance, Don’t try to bog me
down, tinterruptions) 1le has 1aken
«ith under the Constitution about twe
vears back. Let hin read Articles g5,
26, 27 and 28 of 1he Constitution. What
is their mraning? You ave trying to
expuse this country to  ceitam things.
{ Interruptions)

I can uaderstand your feeling; hut you
must als) reiarmber that there is another
Member. The scope of the discussion
has  brcome very wide, T want a very
categocerical assurance. If, at all 1 expect
anvthing from the Home Minister, it is
that lie must came forward in a dignified
muner and tell this country thar there
would not be any atrocities.

We have documents before us. We
have cited those things. And you way,
‘decades back'. It is a question of 5th
November 1978, 22nd  Novem!
1978, 27 November 1978 and so
on. We get the in formation. You
mav ask me, *“Did you visit Arunachal
Pradesh?” Then I ask you, “Did vou
visit Arunachal Pradesh on the agth?”
It ir nat a matter on which we can have
tit-for-tat in this House. We are pre-
seating certain materials. Pleare try to
answer them. If you cannot answer, tell
us that gou will give the information next
week, But don't try to defend in this
manncr and create an ill-feelling in this
countrv. We are more of Indians.
You spoke that we became Christians
abat goo or 2 vears back
Dont't talk liks that. Otherwise, may I

8 LE—48.
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say that some of you came to this country
via the Khyber Pass and are trying to
dominate others in this country? May
I talk like that? But I will not, Lecavse
1 do not want to create feellings like that,
Don’t try to bring in  things like Mr
Tyagi's tvill on indigenousisation. Yeu
are Irying to measure the percentage of
Indian blood. You are uving to analyse
this and make out a topugr.-\rhiccal figurc
for us, and say how much Indian blood
there is, in us.

This is a vary serious question, When
we started, we expected that theie will be
an honourable assurance, and a dignificd
answer from an ex-ICS man. We exper-
ted some assurance, not only for this side,
but for that side also, (Interruptions)
They are very much agitated. L&t not
the Minister add fucl 1o the fire that is
burning in this counnty. Heisvay much
worri about rumours there. Don't
make such kind of statcments. We are
alsa responsible people. ' We arc bound to
defend the minorities in this country.

Faciybody is an Indian as you are;
sometimes imuch  better  than  sou.
i nterruptions) Don’t  uy  to  aifribuie
motives, Don't oy to colour us. Fuu-
tunatelv, Dr Subramaniam Swamy is vot
here. Heisalways noted for this shadow-
cabinet, and creating misunderstandings
in this country. Let him not do such
kind of mischiefs. Let him have it in
China or America. not in this country.
This country belongs to us. We are as
much Indians as youare. From RKashmir
to Kanya Kumari it is out land, We will
fight for' it. Let him know it. It is we
E&qple who fight for it. I said the day

ore vesterday that the Bishops and the
Christian Fathers all over the South took
gut & proccssion.

May be, if under misapprchension,
may be due to misunderstanding cveated
; you; vou arc responsible forit.  Let the
ome Minister come forward with a cate-
gorical assurance to us; let him answer
what Sadashiv Gowalkar says, hisgod-
father. He must answer that also. He
says if you are not Hindu, you are secon
citizen. In that case, what will
happen to the country?

ot ow aregw (T A=) -
S wr Y fess s grg | T AT
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SHRI H. M. PATEL: The hon.
Member spoke so vigorously amd vio-
lently and says that this is what I have
done, I have created it. I have answered
the points he 1aised.

SHRI A. BALA PAJANOR: This
kind of word, let him not use, ‘violently'.

SHRI H. M. PATEL 1 have nexer
said a word.

SHRI .\, BALA PAJANOR: When
I approached you when Pondicherry was
burning, you said: you are an oppnsition
leader, T cannot give a statement. What
is it you ae talking? I am trying to
behave like a leader of the opposition.
Let him act like the Home Minister.

SHRI H.M. PATEL: I am here to
say, I suppose the way he talks he wans
me to talk [ am not going to oblige him.

SHRI A. BALA PAJANOR: T know
vou,

SHRI H.M. PATEL: I am trying to
give them reply 1o their points, but they
do not want to listen. He began by
saying: will he give an awsuraner. En-
suring freedom of religion. ete. are such
that it does not really callfor an assurance
it isto beassumed; itisthere. Whathas
happended that lcads to any questioning
ofit? Let me 1epeatagain. You began
by saying that there has been demolitions,
large scale demolition of churches, ete.
in Arunachal Pradesh to which 1 gave the
reply that it is not so. There is no foun-
dation whatsoever for such a statement
there has been no demolition. Having
made that statement, you said: no, there
arc those various things. I then explained
itisalso not correct, the kucha Church
which was demolished was demolished
by the tribals whoo had bren converted to
Christianity and who had been converted

back to their own religion, not by anybody
else.
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MR, SPEAKER: Thisis only a call
attention. Plaw do not record.

(Intersupbion)

SHRI C. M. STEPHEN: [ want to
mahe a submission on this matter to you.

MR, SPLAKER: Not at tnis stage.

SHRI G. M. SFEPIIEN: This answer
has only inflamed the foelings in tus
country? 11 luas got a to be assuaged. [
request you to permit a full fledged cis-
cussion on this mateer, It is absolutely
necessary  because, .

MR. SPEAKER: It dors not anse
now. 1 cannot undeistand thas.

‘Ihere is a method of doing it You
could have moved a motion.  You could
have sent a letter to me.

SHRI A. BALA PAJANOR: From his
answers, he said? What is there is the
incident, and then explamned in this area
were any demolition made? I iing to
hi¢ noutice that three months back. .

MR. SPEAKER: I cannotunderstand
if lcaders of parties do not give me coope-
ration. I am afraid thatlcadcrs of parties
do not give me cooperation. There is
a method if you want to debate it. There
arc methods to raise it.  After all, we are
governed by rules,

#* Not recorded.,
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ot ww Aga AT AT
ATE WA § 1 AT TATAT FT WA
ag § 5 w4 waz w1 @Y, A
fear sy Wi T @), @ A froae
g ?

MR. SPEAKER : Itis nota pouint of
order. You are an old parliamentarian,
Pleast do not do 30, 1t is not a point of
order; it is a puint of disorder.

13 hrs.

SHRI H. M. PATEL : I have aid
that if they have any information about
the name and place in regard to the
demolition, I shall certainly have it en-
quired into.

SHRI A. BALA PAJANOR : He
asks, is there any other instance, Three
months ago in Tiruchirapalli...

MR. SPEAKER : You cannot go from
Arunachal Pradesh to Tiruchirapalli suct
a far off distance,

SHRI H. M. PATEL : I have gwven
the reply that there  has been no demin-
Iion at all.

MR. SPEAKER : Again and again
why are you repeating it

SHRI H. M. PATEL : Becawse he
kecps on saying it I have also said,
if you have any information, we will
neveitheless  go into it, 1 would also hke
to give the fullest asurance that what-
ever fundamental rights have been given
{o th minoritics uader the Constitution,
thoswe are d=finitcly going to be protrcied.
When [ ained this, they say ‘indi-
genous faith’. The  indigenous faith
refers to the tribals. It does not refer
to any other faith at all. Whatever orders
were imued, they do not apply only to
Christianity; they apply to all religions.

SHRI A. C. GEORGE : I showed you
a clearcut example,

SHRI H. M. PATEL : I will explain
it. It dt'ﬂ:nol uy;ftlut none shall be
permitted. It says, if you want to ereet,
it shall be withy'thr permisirn of the
authorifies. ‘This is something different
from saying none shall be erected. It
is a very clearcut  reply. There is absa-
lutely mo wvagueness aboutit.

SHRI C, M. STEPHEN : The point
iv, whore is discriminstion between
Christinnity and Buddhism.  (Jsierrwp-
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SHRI H. M. PATEL : If the hon.
Member had said that an application has
been made fur the erection of a Christian
Church, which has bren refused and a
Buddhist Church has been  permitted,
vou can talk of discrimination, I do not
understand it when there is no informa-
tion about it. But definit Arunachal
Pradesh Government’s p:{iry has been
for several yrars now not to allow the
ercction of new churches  anywhere.
But there is no cumplete ban; it says it
must be done with the prior permission
of the Government,

SHRI P. A. SANGMA (T i At
the very ouset, I want to inform the Home
Minister that I am a tribal coming
{ronn the north-castern region and 1 am a
Chiistian, Somehow the le here
have the im ion that uﬂen a tribal
becomes a Christian, he is a foreigner:
he crases to be an Indian, (Intecrup-
toms}

MR. SPEAKER :1ic v anew member.
Kindly let him speal.,

SHRI P. A, SANGMA @ We are tn-
bals and whether we aie  Christians or
not, we are the true ctizens of this
country. Unfortunatrly the  Christian
comumunity, specially  bel ing t0 the
notth-eastern  reguwon, has looked
upon with suspicion by the Government.
Just now the Home Mimster said, the
Christian misionaries in the north-eastern
region have  been receiving crores of rupees.
Why should the Home Minister feel
jealous or suspicious about some money

coming (0 our region

13.05 hrs.
[Mr. Desury Srraxir m the Charr}

‘Today if I am standing heie in front of

Intenuptions). Please allow
me to develop my point. I never in-
terfered with anybedy: I do not wam
anybody to interrupt me. Thatis the
tribal character. We do not interfere
with anvbody and we do not want anyone
to interfere with us.

DR. SUBRAMANIAM SWAMY
(Bombay North-Fast) : That is why I
say I am also a uibal

SHRI P. A. SANGAM : If  roday
we have come to a ceitain stage, if today
we can read and write, il we go  to schools,
if we have some minimum medical faci-
lities etc, Itish of the missi jes.
In the north-esatern region you go and ace
how many misionary achools and colleges
are there and how many Government
schools and colleges are there.  You will
find that there are morc of missionary
colleges and hospitals run by missionaries

+ « « + ( Interrugptions)
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SHRI RINCHING KHANDU
KHRIME  (Aiunachal West; : Sir, I
risc on a pant of order.

MR. DEPU I'Y-SPEAKER : Pleaw

take your scat. 'here 15 no pomtol or-
¢ TSN

SHRI P. A, SANGMA - Mendy

because wr are Christians, we o not lose

our loyalty to the country.  We are citizens

of this country and we will cver he. ..

(In

The infurmanon given here an the
statement is on the bass of the informa-
tion received from the Arunachal Pradesh
Government, I should rerind you that
Arunachal Pradesh  is not a  tull-fledged
State; it is a Union t rutory jt e 2
Centrally-administred  area. T am sur-

isee] how the Home Mimster could come
ﬁﬂr and say (Interruptions) Don't you have
your own source of information ?

SHRI A. BALA PAJANOR : Indion
Express.

SHRI I, .\, SANGMA : Mr, uty-
Speaker, Su, so many ecirculary ofti-
cial letters have been rrad out by my
friends; 1 do nut want to repeat the same.,
The Home Minister has said that af
some sperific allegations arc brought to
his notice, he would look into them, 1
want to give you some speafic allega-
tions. 1 have with me here the memo-
randur  which was submittrd to the
Prime Minister of India when be way
in It a nagar. on the grd November 1958
I am sure, a copy of it had rome to thr
file of the Home Minister. It is stated
in para 4 of that Memorandum :

“102 dwrlling houses and 46 churches

lb'.lm!: ldt?“’ one Christian  member

ost hislife (Tana Ekha) by the s

cuturs. Recently, on  5-31 78].:“ 5

Christian students were expel fiom

the Government H. 8. School, Yazali.

They were told that the regular stipend

of Rs. 75,000 will not be provided

to them. On 6-9-78 Christians were
u?rtu.ﬂ.'d, tied in the post ar Chulyu

vi . Animals were killed and burned

at Chulyu Baptist Church. . ... >

These are the incidents which we

brought to the notice of the Prime Minir:
ter. Yet, the Home Minister is saying
today in the month of March that they
have not received any specific allegation,
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Here it says :
“..he (Mr. Wanglat Lowangcha)

was a Christian and wanted to many a
Christian  girl of his choice. The
local Government officials insisted that
he marry a girl of another fajh instcad.
He cited another iusiance. whete, he
said, instigated by Government offi-
cials, some people had stipped naked
the wife of Mr. Trainang who was cn
the platform with Mr. Lowangcha
because she would not change away
from Christianity to another reh'g'un
which the officials wanted her 10, She
was then hung upside down. Forty
churches, Mr. Lowangcha said, were
burnt down at the instance of Go-
vernment officials, He said that the
church in Arunachal Pradesh had bern
established in 1830."

These are the ingmances, these are the
prisccutions  that are going on.

I understand that because of the latest
Bill that has been passed by the Arunachal
Pradesh Assembly and asvented to by the
President, conversion from onc religion
to another has been banned in Arumachal
Pradesh.

DR. SUBRAMANIAM AWAMY:
Forcible conyve rion,

SHRI P, .A\. SANGMA : What is the
necessity of pasing this Bill when foraible
tonversaon 1s already a cnime under the
Indian Penal Code ? When thas Bill
was passed and sent 1o the Preddent of
India for his assent, the Chustian com-
munity all vaer the country upnw(l
the apprehension that it was prnmarily
meant against the Christians and other
minority religions. That has been proved
now. Why is a Bishop. who is an }:dinn
citizen, who is a near relaton of Me.
A. C. George, not allowed 1o tonduct the
Christmas service ? Is conducting the
Christmas service forcible conwersion ?
When a buoy wants to
marry a (thrivtian girl of his choice, is
it forcible conversion ?

These are the things which are going
on in the name of sensitive arca and in

love the trihnh?rl my, you do mot know

the tribal. I am a tribal mysel, and

say that in the name of the tribals, in th
the people

DR. SUBRAMANIAM :
Why don't you say for the last g0 Yea
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. SHRI P. A, SANGMA : It is because
in the north castern area the majority
of the people, tribals, are  Christians.
Tbat is our crime,

The Home Minister said that nothi
was going on, but we are aserting an
telling the Home Minister that persecu-
tions are going, 1 would like to know
from  him whether he would consider
sending a cosmopolitan  Parliamentary
i tion, including Dr. Subramaniam
Swamy to go to Arunachal Pradesh
and have an on the spot survey and give
a report,

SHRI H. M. PATEL : I du not see
that the hon. Mumber has put any ques-
Ling lor m e o answer execpt he has merely
saud tins that the tribals who are Christians
ar being discriminated against. 1 do not
ank that there s any iota of teuth in that.

SHRI VAYALAR RAVI : What
abyut th* memorandum sent to the
Prime: Minister ?

SHRI H. M. PATEL : Whatever ins-
tances are mt‘n‘iﬁﬂbﬁ in lh!' memurans
dum we shall crrtainly go into them
and inform them as to how much of it is
correct. Whatever  needs  rectificatian,
we will cermainly put it right because we
Io belicve in the secular puwition of this
conntry. Unfortunatey, the hon. Member
has gone out of Lis way 10 say that
Christians. . ..

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour) : On a point of order.
1 want to seek a clarification. The Prime
Minister  visited Itanagar about two
months ag» The Home Minister i«
still saying that it will be lonked into
Before it is looked into, how can he draw
a conclusion that there is nol an iota of
truth in that ?

SHRI H. M. PATEL : 1 have got full
information. But hiv memorandum s
really from the Christian members of
Arunachal Pradesh only.

SHRI P. A, SANGMA : It ix signed
the President of Subansiri Baptist
ristian Convention.

SHRI A. BALA PAJANOR : The
memorandum was given three months
back. There is a limit for mockery.

SHRI P. A, SANGMA : Ifthe Home
gfird-.m has lost his copy, T can give it to
m.

SHRI JYOTIRMOY BOSU : Let him
angwer my ion and tell us as to what
they do the memoranda that are

in Arunachal (CA)

collected by Ministers on tour. They just
dump them in the cold storage of the
Seccretariat, 1t is most regretiable, You
kindly make a trip 10 north-castern region
and you will see how much suffering
has been inilicted upon them during the
ast go year, You gu and ser,

SHRI H. M. PATEL : 1 cannot answer
what has happrnedin the last 32 years.
If there iv anytlung 1o bx looked into, cer-
tianly it wall Le lovked into.  But T would
detivitely  and cawgoncally deny  that
there has lwen any doscrimination,

SHRI VAYALAR RAVI : Without
making an mguiry, you say that,

SHRI H. M. PATLEL : It has been
Iowrked inte. I have given a categorcal
assurance:  that so  {ar  as the  diseri-
mination agunst Christians is concerned,
there is no tiuth whatsaever in at,

SHRI €. M. STEPHEN : I want to
make a statement,  Aer the lethargic
and lacomie reply given by the Home
Minister, we wall be dong disservice to
the minorities in this country if we behave
i a manuer as if we are approving it
or we do not protest against it.

A situation has arisen in which the
fauts have been placed before the House
which have given an impression that
the religious  persecution  has started,
It was the duty of the Home Minister 1o
give a caugorical asswance which would
have assuaged the feelings of the people
who are listening to the pro i
of this House, H:ﬁuu not done that; be
is avoiding,

SHRI H. M. PATEL : He cannot go
on making a statement which is not true.
I have given a complete, assurance, a
catrgorical assurance.

SHRI (.. M. STEPHEX : The question
was whetber the Government of India
approves of the position that for the cons-
truction of trmples and churches, the
permission niust be necexsary: that for
perfoiming religious  services, the per-
mission must be necessary; that for prac-
tising any religion, the permission must be
necessary,  What is the attitude of the
Government of India in regard to that ?
That was the question.

The question has not been replied to.
This has given us a feeling that reli-
gious persecution has started. We pro-
test against it. Ag a zymbol of our
protest against the laconic reply given
by the Home Minister, we are walking
out of the House to register our pro-
tost.
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SHRI K. GOPAL : This is a_very
cillnas attital: <hwowa by the Home
Muister. Tie i nrandum was given
three moaths ago and yet nothing
has brea dones abontit. 1 do not want to
adl to what Mr. Stephen hay said. In
virw of the Governinent®s callous attitude,
we are forced to walk out.

Shri C. M. Stphen and Shri K. Gopal and
vome other memberc then left the House.

13.21 hrs.

PUBLIC ACCOUNTS COMMITTEL

Hunorep AND SevenTerstil REPOR1

SHRI P. V. NARASIMHA RAO
(Hanamkonda) : I bsg to  present the
H 11dred ani seventeenth Report of the
Public Accounts Committee on action
taken by Government on the recommenda-
tions ¢yainrd in their Twenty-fourth,
Report on Railwav Expenditure.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE —contd.

REPORTED SERIOUS SITUATION ARISING

oUT OF DEMOLITION O CHURCHES, ETC.

BY THE AUTHORITIFE [N ARUNACHAL
PRADRSH-—conld.

SHRI H. M. PATFEL : May I be pri-
mitted to say this in view of remarks
that M~ Steohen, Leader of the Opposi-
tion, made as he staged the wa'k-out?
As he led the walk-out. he made a very
serious charge. He has said that the
persecution of the minoriies has started,
H=+ has s2id this on the basis of this Call
Agtention. The Call Attention related
to duwin&ntmtioﬂ to the reported demo-
lition of churches and other properties in
Arynachal Pradesh. A categorical state-
m=nt way myde saying that there was no
trath whatwoever in this charge. 5til]
on that the whole tissue of lies have been
built io say that it proves that there is
persecation of minorities. He thas said
this adding ‘inspite of out request that the
Home Mmister should give an aw
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MR. DEPUTY-SPEAKFR : M.
Satyendra Narayan Sinha.
(Inderruptions)*

MR. DEPUTY-SPEAKER: Nothing
will go on record except Mr. Satyendia
Naravan Sinha.

(Intrrruptions)*

13.94 hrs.
ESTIMATES COMMITTEE

TWENTY-RIGHT ReromT

SHRI SATYENDRA NARAYAN
SINHA  (Aurangabad) : Sir, 1 beg to
present the Twenty-cighth Report (Findi
and English versions) of the Estimaus
Committee on the Ministrv of Finance
{Department of Revenue)—Central  Ex-
cise,

COMMITTEE ON FUBLIC
UNDERTAKINGS

TWENTY-THIRD RaronrT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir.Ibegto present the
Twenty-third Report of the Committer
on Public Undertakings on action taken
by Government on the '
contained in the Sixth Report of the
Committee on Galloping Rise in Foreipn
Tours and Costs thereof undertaken by
Officials of the Public Undertakings,

Sir,...
MR. DEPUTY-SPEAKER:

Nothing more will go an record. Matters
under Rule 377.

(Interruptions)®

— = n—

*¥Not recorded



